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SHBI B IJU  PA T N A IK  : i  m ade
. earlier _ a very  sim ple point. I have 
unutilised capacity  of 100,000 tonnes. 
If th e re  is povirer, I could produce 
100,000 tonnes. I t is a sim ple fac t 
about these  tw o p lan ts

SHRI VAYALAR RAVI : iflN D A L - 
CO w ill pay Rs. 8 crores to U.P. 
Government.

SHRI B IJU  P A T N A IK ; T hat is a 
 ̂ m atter betw een  th e  U.P. G overnm ent 

or U.P. S ta te  E lectric ity  B oard and 
the HINDALCO. T hat is a separate  
matter w hich is un d er d ispu te and 1 
believe th e  HINDALCO has won it ini 
the S uprem e C ourt. B u t ap a rt from  
that, as I said, if w e have enough 
power w hich w as com m itted  to be 
given to  these, especially, for one 
reason or th e  o ther th e  M adhya 
Pradesh S ta te  E lectric ity  B eard  has 
not been ab le  to fulfil its com m itm ent 
for th e  last one year to the  public 
sector p lant. I am  hoping, ag I said 
earlier, th a t in  th e  c u rre n t yeai- some 

■ power w ould b e  available, a lthough
not full power. To the ex ten t power
is available, there will be g rea ter
production to  m ake up th e  shortfall.
As .far as th e  d is tribu tion  of EC
Grade is concerned, it is given only
to those consum ers w ho m ake the
cables and o ther e lec trica l equipm ent
for the S ta te  E lectric ity  B oards and
it is given only o n  the recom m enda­
tion of th e  S ta te  E lectric ity  B oards
and the C entral E lectricity  A uthority .
It is not given to  anybody else.

Pro^tosal to F ram e a N ational Film  
Policy

*744. SH R i EDUARDO FALEIRO : 
Will the  M inister of INFORM ATION 
AND BROADCASTING be pleased to 
state:

(a) w hether G overnm ent are aw are
of the need to fram e and im plem ent a 
comprehensive national film policy; 
and ’

(b) if so, w hat step5 havo GoverJ- 
ment taken in  th is  directiO E’

THE M IN ISTER OF IN FO RM A ­
TION AND BROADCASTING (SH RI 
L. K. AD VA N I) ; (a) and  (b ) . I t is
proposed to  evolve a N ational F ilm
P olicy  aim ed a t assisting th e  g row th
of hea lthy  cinem a in  the  country . This
m a tte r  w as broadly  discussed at the
last C onference of S ta te  In fo rm a­
tion  M inisters. P u rsu a n t to  the re ­
com m endations of th e  Conference, a
W orking G roup is being appoin ted  to
go into th e  various aspects of an  in r
teg ra ted  film policy in  dep th  and  sub ­
m it a report. The n e ^  policy w ill be
fir^ lised  a f te r  th e  W orking G roup
subm its its report.

SHRI EDUARD'O FALEIRO: Before 
I ask m y question, m ay I point out 
to  you th a t a t 10 O’Clock w hen I 
cam e here, I got one rep ly  and the 
one th a t I got now  before en tering  
th e  House is a d ifferen t rep ly . The 
first rep ly  w as :

“I t  is proposed to  evolve a N a­
tiona l F ilm  Policy aim ed a t assist­
ing  th e  g row th  of . h ea lth y  cinem a in 
th e  country . This m a tte r  was 
b road ly  discussed a t th e  l^^t Con­
ference of S ta te  In fo rm ation  M in­
isters  held  on 4th N ovem ber, 1977.”

Now in the revised reply, the date  is 
s truck  off. T hat is th e  only change. 
My subm ission is, if the  purpose was 
to  w ithho ld  th g  inform ation, then  it 
is v ery  objectionable.

On th e  question, it appears th a t a 
w orking Group is being appointed and 
th a t the new  policy w ill be finalised 
a fte r  the W orking Group subm its its 
report. It seems th a t th is w ill come in 
the G reek ca lendar and nothing will 
happen in the near fu ture . It does ap­
p ea r th a t in the m eanw hile the  G overn­
m ent is in tending  to  have piece m eal 
refo rm  and  p iece-m eal changes. My 
question is w h e th e r th e  G overnm ent 
does not in ten d  to  fram e  a com pre­
hensive policy in th e  n ea r  fu tu re  and 
in  the m eanw hile  w an ts to  have 
piece-m eal reform s. I am  asking this 
on th e  basis of a s ta tem en t m ade by 
th e  spokesm an of th e  M inistry  cf 
In fo rm ation  and B roadcasting on 9th 
J u ly  1978 reg a rd in g  th e  am endm ent
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o f ' the, Cinematograph Act to restore 
the -autonomy of filiTi Censor Board, 
whicn is the final authority to deciae 
on all' fllm matters and this is an im­
portant aspect of the comprehensive 
ndm poMcy. My question is whetner 
the. Minister will elaborate his writ­
ten reply on this matter, when tnis 
Working Group is going lo be ap­
pointed, what will be its terms ci re­
ference, when is the Report likely to 
be .submitted, i ’urther,, is it the case 
that' pending comprehensive reforms, 
pieoe-meal reforms in censorship 
laws are to be mtroduced as disclosed 
by the Spokesman of the Ministry on 
9th' July, 1978. If so, what is the 
nature of these reforms in the Cen­
sorship laws?

SHRl L. K. ADVANl : So far as 
the hims are concernea, buUs of me 
activity pertaming to films viz., pro­
duction, distribution and exhiDiii&n 
of nims lies within the realm of the 
State - Governments. The Central 
Government comes in essentially in 
ihe mattei- of certification of films for 
public exhibition, which means cen- 
sorsnip and also in the import of raw 
stock, etc. Now this phrase “National 
Film .Policy” .arose in the context of 
aifferent policies pursued by diiierent 
States in the field of exhibition, dis­
tribution entertainment tax, entertain­
ment tax exemption, etc. In that 
context, it was felt, and all tiie Infor­
mation Ministers who had assembled 
in Delhi agreed, that if we can have 
by and large a uniform policy appli­
cable for the whole country, which 
could help us develop cinema in a 
healthy manner, it would be desir­
able. So, there is no question of 
piece-meal reforms because there is 
a fllm policy in so far as the Censor 
Board is concerned. This Govern­

. ment has an obligation to the countr;' 
We have been making changes in the 
guidelines to meet the requirements 
and then, if need be, therg will be an 
amendment of the Act also. But this 
National Film Policy will be in a 
broader context, in which, I think, 
the problems of exhibition, distribu­

tion and entertainment tax exemption 
also would be taken into considera­
tion.

MR. SPEAKER: His question was: 
when was the Committee appointed?

SHRI L. K. ADVANl; What hap­
pened really was I would have done 
it earlier because the original concept 
as it emerged in the Conference of 
Information Ministers was that it 
should comprise -only of officials. La­
ter on when I had discussion with the 
Members of Parliament in the Infor­
mation and Broadcasting Consultative 
Committee of which the hon. Member 
was also a Member at that time, they 
insisted that it would be proper. If we 
included non-officials also. It Was 
that it need not have only officials.
I had pointed out to the member that 
this would mean delay because I would 
have to go to the State Governments 
and ask them once again for their con­
sent. Without that I cannot do it. They 
have said that even if it meant delay I . 
should go back to the State Govern­
ment and take their consent and then 
appoint a fresh Committe. Therefore 
there was a delay and I could not dn 
it as early as .1 wanted.

SHRI- EDUARDO FALEIRO; Sir, 
he has not replied to my question. 
When was the last Conference of the 
Infcrmat'on Ministers held? Was it 
on 4th November 1977 or not? The 
Minister has rightly pointed out about 
the censorship^ distribution of films 
etc. the Chairman of the International 
Film Festival which was held here in 
India, Mr. Cusmane Sembane, is of the 
view that the standard in the competi­
tive selection was not very high. Re­
garding Indian cinema he said that it 
did not reflect Indian reality. What 
steps the Governm.ent contemplates 
to improve Indian cinema so that it 
reflects Indian reality as also t° ]  
prove the standard of the Indian films? j
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SHRI L. K, ADVANI: The last Con­
ference of Information Ministers was 
held in November 1977. You are aw­
are of that. So far as this question ab­
out Mr. Ousmane Sembane's views 
expressed in the International Film 
Festival is concerned. I do not think 
they arise from this question.

SHRt EDUARDO FALEIRO: I want 
to record one think, that is, that the 
reply received by me at 10 O’clock.

MR. SPEAKER; You have already 
mentioned that point. There is no 
point in mentioning it again.

(Interruptions)

Sc* fiw
% sft spRfta srsifa fsn1 | 

WT m t  % IPxnfcT «tt m
m x  o t i  
?

MR SPEAKER: It does not arise.

PROF. P. G. MAVALANKAR: Mr. 
Speaker, Sir, it seems from the answer 
to part (a) of the question that Gov­
ernment have accepted the need for 
what is called by the questioner, 
comprehensive national film Policy”.
I would like to ask whether it is the 
policy of the Government to have cora- 
prehesive national policies in all such 
matters, because we are awaiting a 
comprehemve policy on education, a 
comprehensive policy on health, a 
comprehensive policy on—

MR. SPEAKER: He is not the Minis­
ter in charge of those subjects.

FROF. P. G. MAVALANKAR: 1
have seen that a number of Ministries 
arc being either asked> by us or they 
are telling us that they are busy pre­
paring the comprehensive policies. 
What exactly is meant by “coraprehen-

f  e national film policy," when film
a matter which is  left best to the 

creative artistes and where India has 
>varieties and there are bound to be 
diversities?

SHRI L. K. ADVANI: I have ex­
plained already in reply to an'easier 
question that very many of th« “plrob- 
lems discussed at the State Ministers’ 
Conference related to what should'be 
the entertainment tax' imposed on 
cinema. They related to whether the 
present exhibition outlets in the coun­
try are adequate and if they .are not 
adequate how can we have’ more ex­
hibition outlets particularly by re­
gional films, particularly by low 
budget films. These are the issues 
that were discussed. It was felt that 
today the licensing of cinema is done 
in one State according to certain 
rules, in another State according to 
absolutely different rules and these 
divergences in the approach in vari­
ous States also contribute to prob­
lems so, it would be better to evolve a
uniform policy for the whole nation It 
was in that context essentially that 
this was decided. So far as creative­
ness is concerned, I am in agreement 
with the hon. Member that creative- 
ness has to depend upon the creator 
and the artiste.

m  *Nrc fas : tfwrer
*  3r srprcr STffirr’fa
^Tfrr % fiptft It

«T$ *ft srnTT «TT f*P foTVqrf %
If 3ft W*4Hnf*PRIT OT 'STSpC

t  t o  fa  
TTTFfW Smj* ^ 8RTRT ft? fFFT *FT
?rnT «tt frraf wrtf «rr
x tm  irfor* vf=r^r — *.

MR. SPEAKER; That haŝ  nothing 
to do with the question . '  ,

m m  t  fa  w r ^
q iw i f iw sT t o  Tjt |
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®  etease' • o WVrfednisolone, Ampicilline 
Anhydrous etc.

*745. SHRI MOTIBHAI R. CHAU- 
DHARY : W ill the Minister of PET- 
ROEfiUM, OHIM ICAES SAND FER­
TILIZERS be pleased to state:

(a) whether it isia fact that hi;; Min­
istry has maintained that only clariS- 
catoty letters for release of CLUiaiised 
raw materials have been issu<?d with­
in the framework of policy;

'(B)Slf so, the details of instructions 
regarding release of Prednisolone, Am- 

'piciiiin (Anhydrous, Trimethoprim and 
rSulijhan ethoxazole issued by his Min­
istry t c ’ State Chemicals and Phanr.a- 
'Cetitioal Corporation of India : Limited 
and ifif concerned manufacturers; and

(c) how manufacturers have been 
able to release canalised items to the 
units of their own choice witnout car­
ing for the clarifications issued by his 
Ministry?

THE MINISTER OF PETROI.EUM, 
CHEMICALS AN;D FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) to 
(c ) . A  statement is laid on tlie Table 
o f the House.

Statement

(a) and (b ) . The 1978-79 Import 
Policy laid down that the import, dis­
tribution and pricing of canalised 
bulk drugs would be made as per the 
connected policy of t ie  Government 
in the Ministry of Petroleum, Chemi- , 
cals and Fertilizers. Accordingly, the 
Ministry issued guidelines on May 8, 
1978 for release of canalised raw 
materials to small scale units during 
1978-79 and to DGTD units for the 
period April 78 to September 78. Fur­
ther guidelines for issue of canalised 
raw materials to DGTD units for th3 
period October 78 to'.March 79 were 
issued in October, 1978.

2, The State Chemicals and Phar­
maceuticals Corporation of India Ltd. 
(C.P.C.) sought the Ministry’s in­
structions concerning allotment of 
Ampicillin Anhydrous to Cadila
Laboratories since this firm held a 
COB licence specifying provisional 
capacities. CPC were advised to re­
lease 8.48 MT of this drug to Cadila 
to enable them to achieve the capa­
cities indicated in their COB lioeme.

3. Trimethoprim (TM P) and Siil- 
phamethoxozole (SM X ) are used in 
combination to make formulations.
The capacities licensed f o r  manufa:- 
ture of Trimethoprim by Burroughs 
Wellcome, Sulphamethoxozole by 
Roche and both by CIPLA are such 
that the first two, between them aid 
CIPLA. bj  ̂ itself would have enoug'i 
material for formulations A?ain, 
prices of indigenously manufactured 
TMP and SM X allowed to M/g. Bm- 
roughs Wellcome, Roche and CIPLA




